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Indian Institute of Technology Kan-
pur for only a year on contract;

(b) whether the Government have 
not evicted contractor from the land 
of the Institute for the last 15 years; 
and

(c) if so, what action Government 
propose to take in the matter?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c ). According to the 
information furnished by the Indian 
Institute of Technology, Kanpur, the 
contractor had occupied 43.58 acres of 
land of the Institute without autho-
rity and against law, in July 1972. 
He was evicted on June 24, 1977 in 
accordance with due process of law.

Children of Parents lost in Cyclone

4566. SHRI K. LAKKAPPA: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state;

(a) whether due to the recent cy-
clone in the Southern States many 
children have been found whose 
parents have been lost;

(b) if so, whether the Union Minis-
try has sent its representatives to 
these States for help and on the spot 
study;

(c) if so, whether they have sub-
mitted any report to the Government; 
and

fd) if so, what assistance and vhelp 
will be provided and to what extent 
the help has been provided uptil now?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) The representatives of the 
Ministry of Education and Social wel-
fare (Department of Social Welfare) 
accompanied the Central Team which 
visited Andhra Pradesh, Tamil Nadu

and Kerala for an on the spot assess-
ment of the situation caused by cv -
clones- l i

(c) Yes, Sir. The Central Teams 
had submitted their reports.

(d) The Governments of Andhra 
Pradesh and Tamil Nadu have been 
informed that additional funds will be 
made available to voluntary organisa-
tions for running homes for orphan 
children. They have been requested 
to send proposals for financial assist-
ance. The Central Social Welfare 
Board is also trying to identify the 
orphans, destitute children etc. for 
arranging their rehabilitation in social 
welfare centres- An advance Plan 
assistance of Rs. 0.20 crores for exten-
sion of orphanages in Andhra Pradesh 
has already been sanctioned.

12 hrs.

RE; MOTION FOR ADJOURNMENT

C l o s u r e o f  Pu b l ic a t io n  o f  N a t io n a l  
H er al d , D e l h i

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given a
notice of adjournment motion regard-
ing the closure of National Herald. 
They have stopped publication from 
yesterday. I would like that matter 
to be discussed. Your Secretariat has 
drawn my attention to Rule 58 (v ).

MR. SPEAKER: It has been dis-
allowed.

SHRI JYOTIRMOY BOSU: I do
not agree at all. Sir, Rule 58 (v) 
reads:

“ the motion shall not revive dis-
cussion (*1 a matter which has been 
discussed in the same session/’

I am not discussing the matter in the 
same session because at that time Na-
tional Herald did not stand closed. 
Only yesterday morning they pasted 
an order on the walls of the National 
Herald office. Sirt I draw your atten-
tion to what the Minister had said
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[Shri Jyotirmoy Bosu]

last time. Shri Advani had said on 
15th December:

“ I can assure the House that the 
Government’s most important con-
sideration in the whole affair is the 
welfare of the employees.”

Sir, is it the method by which Mr. 
Advani is going to enstire the welfare 
of the employees by allowing them 
to stop publication? It is a very 
serious matter and fit for adjourn-
ment motion. Unless the Government 
comes out with a statement on the 
matter I will insist on this again and 
again. I want your rulkig.

MR. SPEAKER: My ruling stands.
I have given the reasons. I do not 
want further discussion on the mat-
ter. I

SHRI JYOTIRMOY BOSU; Let 
the Government make a statement...

MR. SPEAKER: I am sure the
Government will make appropriate 
statement at an appropriate stage.

SHRI JYOTIRMOY BOSU: You
kindly make an observation.

MR. SPEAKER: No. It is not
for me to ask them to make one state-
ment or the other. It is for the gov-
ernment.

SHRI JYOTIRMOY BOSU: Sir, the 
matter has come for adjournment mo-
tion. A national daily has been clos-
ed because they want to hide the mal-
practices. You kindly make an ob-
servation to the effect that they should 
make a statement today.

SHRI CHITTA BASU (Barasat): 
Sir, there has been a change in the 
situation. The National Herald has 
suspended its publication from today. 
As a result of this closure 500 em-
ployees of this publication will be out 
of employment. I have given a notice

••Not recorded.

of Call Attention. You should accept 
it. It comes within the domain of 
the Labour Ministry. The Labour 
Ministry has begun conciliation pro-
ceedings, but before the conciliation 
proceedings ended, its publication has 
been arbitrarily stopped. It is an 
illegal step, as it has been made clear 
by the employees’ union. Therefore, 
the House should have an opportunity 
of discussing it. More than 500 em- 
loyees had been thrown out. You, 
Sir, in your wisdom should find a way 
to see that the workers* interests are 
protected. Government also gave 
such an assurance ki this House. 
Something should be done to stop this 
illegal, unjustified and arbitrary clo-
sure of this paper, throwing out of 
employment 500 people.

SHRI KRISHAN KANT (Chandi-
garh): That day the Minister for
Information and Broadcasting speci-
fically said that if they close it, we 
will look into it to see that the wor-
kers interests are protected. The La-
bour Minister is here. Our apprehen-
sion has come true. Government Ins 
got enough right under the company 
law and Industrial Disputes Act to see 
that the paper is run and the workers 
are not thrown out.

SHRI JYOTIRMOY BOSU; Under 
the Industrial Disputes Act, an em-
ployer who intends to close down an 
undertaking...

MR. SPEAKER: Mr. Bosu, you
cannot monopolise the tim e—Don’t 
record.

SHRI JYOTIRMOY BOSU:**
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MR. SPEAKER: All these ques-
tions have been debated the other day. 
Papers to be laid.

12.07 hrs.

PAPERS LAID ON THE TABLE

A u d i t e d  A c c o u n t s  o f  C o m m i t t e e  f o r  
C o n t r o l l i n g  a n d  S u p e r v i s i n g  E x p e r i -  
m e t s  o n  A n i m a l s , B o m b a y  f o r  1974- 
75, R e v i e w s  a n d  A n n u a l  R e p o r t s  o f  
A g r o - I n d u s t r i e s  C o r p o r a t i o n s  o f  
W e s t  B e n g a l  a n d  K a r n a t a k a  f o r  
1974-75 a n d  1975-76 r e s p e c t i v e l y  w i t h  

S t a t e m e n t s

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): I beg 
to lay ou the Table—

(1) A copy of the Audited A c-
counts (Hindi and English versions) 
of the Committee for the purpose of 
Controlling and Supervising Ex-
periments on Animals, Bombay, for 
the year 1974-75, under sub-rule
(4) of Rule 24 of the Committee 
for Controlling^ and Supervising Ex-
periments on Animals (Administra-

tion) Rules, 1965. (Placed in Lib
rary. See No. LT-1393/77.]

(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 1956: —

(a) (i) Review by the Govern-
ment on the working of the West 
Bengal Agro-Industries Corpora-
tion Limited, Calcutta, for the 
year 1974-75.

(ii) Annual Report of the West 
Bengal Agro-Industries Corpora-
tion Limited, Calcutta, for the 
year 1974-75 along with the Au-
dited Accounts and the comments 
of the Comptroller and Auditor 
General thereon.

[Placed in Library. See No. LT- 
1394/77.]

(b) (i) Review by the Gov-
ernment on the working of the 
Karnataka Agno Industries Cor-
poration Limited, Bangalore, for 
the year 1975-76.

(ii) Annual Report of the Kar-
nataka Agro Industries Corpora-
tion Limited, Bangalore, for the 
year 1975-76 along with the 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon.
(3) Two statements (Hindi and 

English versions)* showing reasons 
for delay in laying the documents 
mentioned at (2) above.
[Placed in Library. See No. LT- 

1396/77.]
A n n u a l  R e p o r t  o f  N a t i o n a l  C o u n c i l  
o f  E d u c a t i o n a l  R e s e a r c h  \n d  T r a i n -
i n g ,  N e w  D e l h i  f o r  1975-76 w i t h  
A u d i t  R e p o r t  a n d  S t a t e m e n t s , C e r t i -
f i e d  A c c o u n t s  o f  I n d i a n  In s t i t u t e  o f  
T e c h n o l o g y , D e l h i  f o r  1975-76 w i t h  
A u d i t  R e p o r t , A n n u a l  R e p o r t  o f  
I n d i a n  I n s t i t u t e  o f  T e c h n o l o g y , 
B o m b a y  w i t h  R e v i e w  f o r  1975-73 a n d  
A n n u a l  R e p o r t  o f  S a l a r  J u n g  
M u s e u m , H y d e r a b a d  f o r  1976-77 w i t h  

S t a t e m e n t s .

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN-
DER) : I beg to lay on the Table: —

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) 
of the National Council of Educa-
tional Research and Training, New 
Delhi, for the year 1975-76.

(ii) A statement (Hindi and Eng-
lish versions) explaining that Gov-
ernment are in agreement with the 
above Report.


